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3TSA/ORDER

PER : T.R. SENTHIL KUMAR, JUDICIAL MEMBER:-

This appeal is filed by the Assessee as against the exparte
order dated 20.12.2024 passed by the Commissioner of Income Tax
[Exemption] denying registration under section 12AB of the Income

Tax Act 1961 (hereinafter referred to as ‘the Act’).

2. The assessee claims that the hearing notices dated 04-10-2023,
02-11-2023 and 06-12-2023 were not received by it. Therefore on
filing grievance petition, the Assessment Unit vide letter dated 20-

12-2024 furnished copy of the rejection order passed by Ld. CIT(E).
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Thus in the interest of justice, the impugned order be set-aside
back to the file of Ld. CIT(E) to give proper opportunity of hearing to

the assessee and pass order in accordance with law.

3. Ld. D.R. appearing for the Revenue could not dispute the above
facts and non-service of hearing notices to the assessee Trust.
Therefore, in the interest of Principle of Natural Justice, we deem it
fit to set-aside the impugned order passed by the Ld. CIT(E) with a
direction to give proper opportunity of hearing by issuing physical
hearing notice to the assessee Trust and then pass order in

accordance with law.

4. In the result, the appeal filed by the Assessee is allowed for

statistical purposes.

Order pronounced in the open court on 30-06-2025

Sd/- Sd/-
(ANNAPURNA GUPTA) (T.R. SENTHIL KUMAR)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Ahmedabad :
Dated 30/06/2025
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